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ORAL ANSWERS TO QUESTIONS 

Re-OrpaJ.adaa ei·Rabwa,. ...... 
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•2~. SHRI SATYA.'"i.AR.AYAN JATIYA: 

SHRI B. V. DESAI : 

Will t\'= Minister of RAILWAYS be 
plea.ed to sta~: 

(a} wbeth~r Government have decided 
to re-orp!lile the B.ailway Board to JUlie 
it moft: effective ~ 

(b) if so, w!la.t are the chaqea likely to 
k made; 

.(c) how many pose. of the rnemben Oc 
tk R...., .,ard are ttill vacaD&; 

(d) whether a.llway.BellldhMDotbeea 
Wl'"llli.DI me talk Cor which it ,... ct.-up; 
ad 

(e) if so, the main re•ont for the sunei 

11m DEPUTY MINISTER IN THE 
WUJ$-'l'RY Qr R.AILWAVS ANDIN THE 
DD"Att'tMEN'r OF PARLIAMENT AR.Y 
MFAIR.S (SRIU MALt.IKARJUN.): 
(a) No, Sir. 

(b} Doea aot arile. 

(c) One. 

(d) No, Sir. . 

(e) Does not arise. 
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SHR.I CHANDRAJIT YADAV: I do 

.ot have anything toaay about the pm~ent 
lt.ailway Bo.u-d. Tbe Chairman and zneaa-
ben have just beaa appointed. Tberd'oR, 
I ha'\l'e nothiq to aay about that. But this 
ila fact that many timet iD thil Route ..C 
o1111ide alto, the Railway Board's ~ ti... hM heeD leriouiJy critillllrJd. 
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It is like a white elephant on the admini-
stration. Now I would like to draw the at. 
tention of tilt- bon. Ministn- to this aspect. 
The Railway Convention Committtt 
(1977) in its 4th Report submittt'd to the 
Parliament had said that sinCt" tht' Railway 
Bo:ll'd is too ttntralised a body, it cannot 
function efficit'ntlv from the Ct'ntrt'. 
Then-fort'. tht'y rec~mmt"nrkrl: ddegation 
of power to the (')'('"n<.>ral ~Ianagl"rs, or-
ganisation of tht" Zonal railways and thr 
Railway Board officf'l'!. Tht'y f•1rthrr said 
that they should introduce modern techni-
ques, simplification of the pr()C('dun- and 
other things because the real bem·fits do 
not reach the consumers; tht'Se benefits 
are yet to be realised. In view of these 
recommendations, I would like to ask the 
Minitterlwhether ht' is.taking anyefft'ctive 
'Steps not only to change and llfi up some 
vacancies but also reorganise:- the function• 
ing of the rentire Railway Board. 

SHRI KEDAR PANDAY : It is a fact 
that the Railway Board Act was of 1905 
and this Board was constituted according 
to that act and this was done in slavish 
India. No doubt about it. We have got 
the Indian Railways Act of r8go; that 
Act also was passed in slavish India. We 
are thinking, as a whole, to overhaul all 
those Acts; we wish to decentralise the 
.administration. 
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"Whether goverrunent have decided 
to reorganise the Railway Board 
to mue it more effective" 

The answer il : "No" • 
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MR. SPEAKER : 1'\t·xt question. Shri 
Tariq Anwar- Ab5f'nl. Nt·xt quulinn. 
Shri Ne:.tohitbadasan -absent. 

lt.TT ftN.,I(iQOV ~ : ~ 

ij~itie<\ ~ ifiT ~ ~ qJ 
fln;rr I 

1\IR. SPEAKER : Please sit down; 
you have missrd the bus. N~xt qur-stion 
Shri G S Redd~-absent. Shrimati 
Geeta Mukherjee. 
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MR. SPEAKER : I have gone too far. 

~T ~;ci(IQii ~ 1!i 
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MR.. SPEAKER :No, pie• sit down. 
I have gone to the third question. 

Waeme prepared by the IDdlaa 
Comacl1 of Mecllcal B.eMuda for 

Mecllcal can of people 

l•249. SHRIMATI GEETA MUKHER.JI 1 
SHRI G. S. REDDY : 

Will the Minister of HEAL 'Ill AND 
FAMILY WELFARE be pleued to state: 

(a) whether the Indian Council of 
Medical Reeearch has prepared a tcbeme 
lor medical care of the peOple by the year 
iOO<>j 

(b) it 10, ddai1t theteol; 
(c) whether Government have acoept-

ed the scheme ; and 
(d) if so, when it will be implemented? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HEALTH AND 
FAMILY WELFARE: (SHRI NIHAR 
RANJAN LASK.AR): (a) A Study 
Group was let up jointly by the Indian 
Council of Medical Rctearcb and the 
Indian Council of Social Sciau:e 
Research {I.C.S.S.R. ). Thia Group 
bu presented its Report entitled ''H.ealth 
Cor AU : An AltnDative Stratesf". 




